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Date; 8.4.1994: 

Applicant by Shri S C Halli. Shri S.C. 
Phawan counsel for the respondents. 

No reply has been filed, but Shri Dhawan 
states that the order dated 20th September 
1993 has been passed by the General Manager 
in compliance of the order passed by the 
Tribunal. We find that thq,tirections were to 
have a fresh look into the applicant's 
financial status and that of his family and 
then reach a definite conclusion whether the 
applicant deserves appointment on compassi-
onate ground, by passing a reasoned order 
ad directed by the Tribunal. The order 
passed by the GM does not give any reasons 
for the view taken. 
Since the applicant has 	jproach 
the Tribunal afresh for the relief 
we direct the respondents to pay }Is.200 

as costs to the applicant-for the hard-
ship caused to him. 
A fresh reasoned order shall be passed 
within two months from the date of 
communication of this order. 
C.?. No. 11/94 is disposed with the 
above directions. 
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